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I  (By Adwocatej ri Hlartdr Singh)

OmOER:

BY HQN'BLE PI R. S. R. AOIG E. VICE CH aI^IaNCa).

In thi s Oa filed on 20.3.^ appli c^t

impugns the disciplinaiy autho ri ty ' s o rder dated

25.^2.9 3 (Annexuro -a2) removing him from service and the

appellate order dated 24.11.9 4 (Annaxure-A1) rejecting

the sppeal. AppliCant p ray s for rainstaten^t uith

consequential benefits.'

2. Heard both sides.
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V/ 3, Respohdtfits' counssl has t^en the p raliminary
ob j ection th at the 0 i § cj eo ssly dal a/ed ^d ishit

by limitation under section 21 aT Acto'

4. M A No o 70 6/98 h as b e^ filed by applicant

praying for condonation of delay in filing the

0 A* It is contaided th at h e was undergoing serious

personal problaus during this period and after

receipt of the appellate order confirming his

renewal from serwice he uas under a state of

shock and mental imbalance and uas under medical

treatment fo r the 1 ast 4 years, and after recovering

from his physical and mental ailments arranging

finances he has filed thisOA* A m edi cal certificate

has been filed from one Dr.n.K.flittal dated 3l»1o98,

and uas advi sed rest»
!

5, Nothing in the aforesaid certificate dated

31.1*98 can lead us to conclude that applicant's

medical condition uas indeed so serious as to

incapacitate him from filing this Ga uithin the

limitation period. Under the circumstance, it

Cannot be said that the grounds for condonation

of delay are either satisfactory or reasonaolso

In p ,K« Ren ch andran \/s. State of Kerala & Wiro< 3Tl998

(7) SC 21, the Hon'ble Suprene Qjurt has held that the

1 aW of limitation may hardily affect a particular

party but it has to be applied uith all its rigour

uh en the statute so prescribes, and courts have no

pouer to extend the period of limitation on equitable

grounds^

V...
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6. Under the circumstance, the preliminary

objection raised by re!?)ond§jhte is ipheld and the

Oa is disnissed on ground of limitation« No costs

( WRS. LaK5H»1I SUAfOIN^ATHAN)
l*IEnBE:R(3)

UtQ/i.

( s. r.adige)
mcz chairman (a).
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